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1411 hre 'I':
CARDAMOM BILL

Mr. Speaker: The House will now
take up the Cardamom Bill.

The Ministor M the Mimistry of
Cemmaerce (Shri 8. V. Bamaswamy):
Sir, 1 beg to mowe:

“That the Bill 1o provide for the
development under the control of
the Union of the Cardamom In~
dustry, be taken into considera-
tion."”

Cardsmom is grown mainly in the
hilly regions of Kerala, Mywore and
Madras. The present production is
about 3,000 tonnes a year. 65 per cent.
%0 T0 per cent. of the production is
exported, earning around Rs. 3 croves
of foreign exchange for the counmtry.
I can, therefore, say that this plan-
tation commodity has a preponderant
export angle and a substantial increase
in foreign exchange earnings can be
achieved by undertaking suitable mea-
sures of assistance to planters for de-
velopment of their plantations and by
proper arrangementg for the market-
ing and export of this commodity.

The export prices of cardamom
have been widely fluctuating over the
years. This is primarily due to the
fact that the small growers who con-
stitute a large majority of cardamom
producers were unable, owing to their
poor financial plight, to hold their
stocks till the prices picked up. Un-
remunerstive pricey over the years
have alse resulted in the planters
being unable to maintain and develop
their plantations properly. A Board
withh powers as suggested in the Bill
will be able to deal with these prob-
lems and help the growers
fair returng for their produce. The
industry will also develop en sound
and progressive lines.

In erder to maintain steady export
priceg and to secure better returns for
the producers and alse to increase the
foreign exchange earnings from car-
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damom exports, certain interim mea-
sures were taken by Government. A
system of quality control and pre-
shipment inspection was introduced
and ruley for “agmarking” of export
consignments were enforced from lst
January 1963. The Chairman of the
Coffee Board was nominated as the
Chairman of the Cardamom Dﬂdﬂp-
ment and Marketing

mittee and a Directorate of Clrdmm
Development and Marketing, under
the administrative control of the Min-
istry of Commerce was established in
Bamgalore in Pebruary 1968,

Bhri 8. M. Banerjee (Kanpur): Why
the Chairman of the Coffee Board was
nominated a; the Chairman of this
Advisory Committee? He hag noth-
ing to do with cardamom.

Shri 8. V., Ramaswamy: Because it
is an alllsd subject and also In the

With a view to stablising the prices
of eardamom and increasing foreign
exchange earnings and infusing greater
confidence in the growers, as well as
the foreign buyers, cardamom was
brought under export control in May
1083 in consultation with the Com-
mittee. Simultaneously, ay a price
support measure to the growers, the
Directorate was instructed to procure
cardamom through selected agents
wheneved the prices tended to sag to
uneconomic levels.

The interim measures takem by
Govevrnment have given some relief
to the cardamom growers. They have
helpeq to arrest the downwarg trend
of priceg and there hag been increase
in the foreign exchange earnings. In
1963-84 India exported 2,308 tonnes of
cardamom, thereby earning foreign
exchange to the tune of Rs 3.20
crores, ai against the expori of 3,259
lonnes in the previous year for a
total value of Rs. 2.67 crores. During
1964-85, 1,760 tonnes of cardamom
valued at Rs. 2.84 croresh waere
exported. It is, therfeors, apparemt
that there is still a nead for long-
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term measures to look after the
developmenta] and marketing aspects
of the cardamom industry. It 1=
nxcessary to increase the export po-
tential of this commodity by an
increase in production

The Cardamom Development and
Marketing Advisory Committee, which
was set up in February 1863, recom-
mended the early comstitution of a
Statutory Board. Leading associations
of Cardamom planters have also been
representing that to help the carda-
mom growers to realise fwir returns
for thelr produce and the industry to
develop on sound and progressive
Hnes, a Statutory Board should be
set up for undertaking measure; of
astistance for development and
activities relating to proper marketing
of the commodity. After careful con-
sideration Government has come to
the conclusion that a statutory Board
to be known as the Cardamom
Board should be set up. The pro-
posed Board will, among others,
consist of representatives of the
growers of cardsmom, exporters of
cardamom and Governmenty of the
cardamom producing Btates. It {s pro-
posed to vest the Board with ade-
quate powers to undertake sultable
measures for the development of the
cardamom industry, such as the pro-
motion of co-operatives of the small
growers, grant of loans to planters
for improved methody of cultivation,
proceszing, replanting and extensions,
undertaing marketing activities with a
view to increase th . < ort potentlal
of this commodity. ‘I'ne Board 'will
also be empowered to operate price
support measures, supply machinery
and equipment on hire-purchase basis
te planiers and assist them in the
procurement of fertilisers, pesti-
cides etc.

For meeting 5 part of the adminds-
trattve expenses of the proposed
Board, the Bill previdey for levy of a
cess at an ad valorem rate not exceed-
ing 29 on all cardamom cxported.
The actual rate of levy for the
present will be 107 and it wil] be
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regulated from time to time by noti-
fication in the Gazette. This export
cess will be in addition to the existing
customg duty of 49 ad velorem on
cardamom exports levied under the
Agricultural Produce Cess Act, 1940
‘The revenue collected from the export
cess will be credited to the Consoli-
dated Fund of Indis and such sums
#g are required to meet the expenses
of the Board will be releaseq to it
after obtaining the vote of Parliament,
as Is being done In the case of other
commodity Boards like the Tea Board
and Coffee Board. The object of the
Bil] is to take powery for setting up
a statutory board for ecardamom
mainly with g view to enable jt to
undertake the activities which have
been explained by me earlier, The
Bill is a simple measure, primarily
intended to benefit the cardamom
growers, 1 commend it for your con-
siderstion.

Mr. Speaker: Motion moved:

“Trmt the Bill to provide for
the development under the control
of the Union of the Cardamom
Industry be taken into conside-
ration.”

8hrl  Warlor (Trichur): 8ir, I
welcome this measure and the idea of
the Government enshrined in this
Bill to constitute a board to promote
the production and export of carda-
mom, one of the rare spices known
in other parts of the world.

There are certain situstions which
the Board will have to face in the
first instance. The Ministsr, {n his
statement, said that there is so much
of fluctuation In prices, There is
among the people who are trading in
this, apart from the growers, so much
of cutthromt competition and that is
one of the reasons for the discourage-
mient in growing this spice in the
flelds of Western Ghats. If the Gov-
ernment can find a way out for
stopping this sort of cutthroat compe-
tition among the dealers, the growers
will benefit murch out of that.
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Further, exporting also in done by

some of those people who actually
have nothing to do with the growing
of cardamom. They are mopping up
all the profits out of the exports
whenver it ig possible and leaving the
actual growers to find their own
means to maintain their cultivation,

Shri Himatsingks (Godda):
petition helps,

Com-

Shri Warlor: At times competition
helps but competition does not always
help, At times competition is detri-
mental to growth., Competition means
that prices are Jlowered and when
prices are lowered only lesser prices
are offered to the growers; thereby
the rrowers guffep in the long run.

Shri Himatsingka: There are no
buyers.

Shrl Warler: There are buyers, We
are jncreasing our exports. Actually,
exports have increased but the earn-
ings have decreased, Our export of
epices as a whole increased from
46,000 tonnes in 1960-61, as the Min-
ister had pointed out, to 49,000 tonnes
in 1962-83 while export earnings
actually declined from Rs. 16.5 crores
to Rs. 13.4 crores. So, even though
exports are increasing, the earnings
out of those exports are not only not
increasing but are going down
because there is such a competition in
the world market, Only two other
countries mainly are coming Into the
world market for this commodily.
One is Ceylon and the other is
Guatemnala.

Shri §. V. Ramaswamy: Indonesia.

8brl Warlor: Indonesia to @ wvery
mmal] exteny only, The main country
is Guatemala, at least according to the
information I have gathered, specially
in our traditional markets like USA
and others.

Shri 8. V. Ramaswamy: Guatemala
Is 3 competitor in lemon grass.

Bhri Warlor: [ speak subject to
correction at the moment because I
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have not got the material with me
just to prove that it is from Guate-
mala. Anyhow, from Ceylon, the next
door neighbour, and also from
Indonesia there is gome competition

The actual potentiality for consump-
tion of cardamom in the world is
much, much more. Wg are not even
supplying a portion of that. We have
not explored those markets and
because we have not exploreq those
markets, even now we do not know
how much actually we can export and
how much we can earn. That is g fact
We are sticking to the old traditional
market where, of course, there is some
competition and our produce is not
going as much we want it to. But if
all these potentialities are tapped
properly, we will find ourselves in a
position where we cannot supply.

Not only that, we have got only the
oldest strains of cardamom in India.
There is an institution somewhere in
Coimbatore where some experiments
and tests are made to get better
strains, but we understand that some
of the foreign countries, specially
Indonesia, have got better stralns
and they are fetching higher prices
also. The Government will do well
to step up the activities of the resear-
ch gtation in Coimbatore and see that
whenever replanting is done these new
straing which are of a higher yleld and
of a better quality are given to the
ETOwWers.

1425 hry.
[MR. DepuTY-SPEARER in the Chair]

When we come to the production
side, the first problem that comes to
my mind, specially when I come from
a State which js producing it in large
quantities, iy about land for growing
cardamom_ Mostly, cardamom s
grown where either rubber is not
growp in the lower vialley or tea is
not grown in the higher valleys, Ia
between is the cardamom section.
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On the Western gide of the Western
Ghats where the height is about 1000
feet we can grow natura] rubber. From
1,000 feet to about 4,000 feet height
cardamon growsg naturally and ower
4000 feet it is tea that is grown. Most
of this land is government land and
most of the gccupants, if T ynderstand
correctly are encroachers,

Shri Shinkre (Marmagao): Intru-
ders,

Shri Warlor: Unauthorised en-
croachments If the State Govern-

ment does not tackle this problem
properly, much of the area will be re-
verted into forest land, We are in an
unfortunate position, We have got
the south-west monsoon and a part of
the north-east monsoon also. So, the
rate of vegetation in Kerala is very
high, We thought that it was a
boon; but now it has proved o be a
curse, The Government of India—
and specially the State Government
also, I think, is pressed for that—
thinks that afforestation must go on
at a higher pace and higher speed in
Kerala than in other places. Whereas
other States have only about 18,20 or
25 per cent of their land for forests,
Kerala is asked to assign about 33.1)3
per cent for forests,

Shri Sham Lal Saraf (Jammu and
Kashmir): That is the correct percen-
tage

8hri Warlor: That is the correct
percentage but that does not suit the
correct needg of the people there. That
is the difficulty. It might be very
scientific but by experience we find
that where people do not have suffi-
cient space to live, to cultivate and 10
earn something for their livelihood,
this gelentific approach alone will not
be enough. Some element of human
approach also must be there and must
be added to that. 1 do not say that
afforestation is bad or is not necessary.
‘We must have big forests als; to stren-
gthen the economy of the State; but
at the same time, we must rﬁnmbw
that Kerala is a place where the land
available for cultivation s very
meagre 90 per cent of the cutivators
‘will have at the most 10 to 15 cents of
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land. Hence, when they find that the
cultivation of ordinary food crops or
other things is not economica] and
profitable, they naturally go to the
high ranges and in the high ranges the
entire land is that of the State, The
State is thinking in terms of affore-
station; naturally, these people will
have to be ejected, More than that,
in the anxiety of getting more river
valley projects and other projects the
first thing that our Government, a8
soon as they hear about some hydel
project there, does is to eject people.
The project might come or might not
come. Many projects have been
promised and withdrawpn afterwards
and we do not know what the fate of
those projects are, But the fates of
the people were sealed; they were
ejected. This also is going on, So,
the uncertainty about the occupation
of the land is also a major problem
that will affect this commodity, That
has to be tackled with the State Gov-
ernment,

Then, as the Minister pointed out,
two-thirds of the cultivators are small
holders and, to say the least, they hold
a very small pumber of acres, In these
hilly tracts, where this commodity is
cultivated, they huve a certain amount
of risk also. In the face of all those
things, they cultivate this commodity.
If there are no proper incentives given
to the cultivators and they are not pro-
tected from the grip of traders, from
the exploitation that they are meeting
at the hands of the traders, I do not
think the cultivation of this commeodi=
ty will be, [n the long run, fetching
any profit for the actual cultivators.
In that respect, ] am inclined to sug-
gest—I have not gone into the problem
very deeply—that Instead of having
cooperatives and all those experimen-
tal things, why not the Government set
up its own purchase depots in those
areas and give them the proper eco-
nomic price. Let us have a long-term
plan and all those things, But for the
present, before the cultivators leave
away the cultivation of this commo-
dity and seek some other avenus for
their livellhood, why not the Govern-
ment, as they have done in the case of
lemon grass ofil, set up the purchase
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depots and give them the economic
price so that their first exploitation
will be done away with. That is
the first point, Let the middleman be
eliminated, 1 do not gay that you
disrupt the entire trade channsl ab-
Iuptly or violently. But the Govern-
metn must think on these lines to do
away with the middleman who actual-
ly is reaping the profit and by and by.
gradually, jt should pool all these com-
modities which are produced in high-
range areas in the Government depots.
But at the same time there should be
some convenience for the people to ap-
proach these depots, ‘These should
not be set up far away from the areas
where this commodity is produced.
These dopots can purchase this com-
modity and then whatever profits or
whatever prices Government reallses
out of the export can be given back to
the producers, The Government
should arrunge to give advances on
this commodity and after the final sel-
tlement of accounts in the foreign
countries, when they export this com-
modity, they can settle the accounts of
the producers annually or half-yearly.
That can be done gnd, T think, much
can be saved out of that.

Another point 1s about the land it-
sclf. There are hundreds of acres
which are lying waste with lease-
holders, For instance, one of the big-
gest British Company operating in
those high-range areas, the Kanan
Devan Hill Produce Co., has got about
175,000 acres in its hold, that is, one-
sixth of the Kerala State: I am told
that they have left about T5000 acres,
out of the total area leased to them,
as fallow land, ‘They are not culti-
vating it or they are not planting any-
thing there. Ther have kept it as
reserve. We do not know for what
purpose it is. This Company got this
land for a paltry sum of Re. 1 per acre.
That was the rovalty they paid for the
perennial lease of 99 years, Even in
the pre-War period, when there was
also the depression in the world mar-
ket, cach root of a tea plant fetched
one pound sterling for them Bo, they
bave earned millions. You must be
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knowing that in this country it is the
General Manager of the Kanan Devan
Hill Produce Co, who alone gets the
race-course allowance in Kerala for
the races going on in Derby. Seo,
75,000 acres are left there as fallow
land. The Central Government
should ask the State Government about
this and see to it that more of this
land ig given o the producers of
cardamom there, go that there will be
more  quantity of this commodily
coming to the market and also for
export.

Over and above this , 1 only suggest
one thing more and that is that the
recommendations contained in the
Seminar held at Bangalore in Febru-
ary about the production and market-
ing of spices should be attended to
by the Government more seriously.
Some study teams should Le sent to
other countries to gtudy what they are
doing as far us the production and
the murketing of th;s vomumodity is
concerned. They should establish de-
monstration farms in the cardamom
areas in the gouth—the Central Gov-
ernment should finance them—so that
new methods of cultivation, new me-
thods of operation, will come into force
and our growers will reap the benefit
out of that

Shri A. 8. Alva (Mangalore): Mr.
Deputy-Speaker, Sir, this Bill has
come in very timely and it is on #c-
count of the recommendation of the
Cardamom Development ang Market-
ing Advisory Committee which was set
up in 1988.

Sir, you remember, when the coffes
industry itself was in a very bad way
and when the small growers were at
their wits' end, the Coffes Board was
eMiblished and thersaftsr cven the
small growers had come up very well.
Though they had their own grievance
against the Coffes Board at one time
because they were charging saome cess,
now It is on a sound footing. As far
a2 the cardamom industry is concern-
ed, it i{s really disorganised as far as
our country is concerned. In the three
States of Mysore, Madras and Kerala,
where it is grown mostly by amall
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growers, they are not able to look after
their own estates and there is not much
cooperative movement amongst them-
selves. Each one is looking after his
own estate and very often nobody
goes in for better method of rultiva-
tion and nobody takes advantage of
fertilisers or insecticides. Either they
are not available or they are nos
taught the use of it. For that pur-
pose, it is necessary that this Board
should be set up. Clause 9 of the Bill
defines the various functions which this
Board is expected to promote, It says:
“(1) It shall be the duty of the
Board to promote, by such mea-
sures as it thinks fit, the develop-
ment under the cmtral u! the Cen-

tral Gover t of card in=
dustry.”
Then, sub b-cl mention

about the lclantiﬂc rearing up of these
plants and also how to make them fit
for export.

The Minister, in his opening speech,
said that 85 to 70 per cent af it is ex-
ported and it earns a foreign exchange
wuorth about Ra, 3 crores. This amount
can certainly be increased to a great
extent as this industry is export-orien-
ted. As a matter of fact, the internal
consumption seems to be not very
much.

Now, there are certain things which
the Government must take note of in
the actual working of this Act which
will bring into being this Board.

In the first place, representation
should be given to several bodies. I
would, in this connection, refer to
clause (e), categories (i) to  (wi),
under Section 4 which mentions the
camposition of the Board. Ay it obtains
in the Coffee Board, there must be
adequate representation of small grow-
ers; otherwise, there are bound to be
some difficulties. Of course, it does
not distinguish between large growers
and small growers. But if the small
growers arg not there, their case is
Hkely to suffer. This need not neces-
sarily be done by any Act or rule, but
the Government should bear {n mind
that small growers should be adequate-
Iy represented on this Board.

Cardamom Bill 6050
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There is one more thing which the
Government may consider. 1 beljeve
amendments have been moveq for the
purpose of pooling and grading of car-
damom. This is really a very good
ijdea. As far as the Bill is concerned,
there is no section mentioning these
two things. This will certainly give
an incentive to the growers to see that
they produce the best cardamom and
it will also be advantageous if all the
cardamom are pooled together and the
prices are fixed. As far as I can see
from the various sections of this Bill,
there is no guarantee that every one
will get a fixed price. If there is
grading and the prices are fixed for
various grades, then all the growers
will know which is a particular variety
that fetches the best price just as in
coffee they know which Is the grade
of coffee which fetches a good price,
They will also know which is the
variety that attracts foreign buyers.
For this purpose it is necessary that
the Board should be authorised or
directed to have their own grading
system and then fix the prices for dif-
ferent grades. Then they can pur-
chase all the cardamom through its de-
pots or grading centres by paying ade-
quate prices. One argument agsinst
pooling is that, as far as cardamom s
concerned, most of it is exported so
much so we need not much mind about
the quality. That will not be correct
in the long run. Of course, my friend,
Shri Warior, mentioney some places, 1
do not know the other places from
which cardamom is exported. But
things may change. We should be pre-
pared to see that we send the best kind
of cardamom. After all, once iL sc~
quires a Teputation that it is a very
good variety of cardamom, it will al-
ways miantain that market. As a mat-
ter of fact, the coffee which is expor-
teq from here has got a wery good
market and a very good name. For-
merly, before the Coffee Board came
into existence, large growers were
sending their own brand of coffee and
hag a very good market. Even now



6051 Cardamom Bill

[Shri A. 5, Alva)
it is, as far ag cardamom is concerned,
as I said, it is a growing industry and
it is necessary to have the pooling and
grading system. As a matter of fact,
the Minister himself must have re-
ceiveq some representations. The
Members of Parliament have also been
requested to press this aspect of the
case. I am sure Government will con-
sider this,

Therg is one more aspect, to which
Mr, Warior referred. I also belung to
that region, namely, the west coast
of India. There are lot of weslelands
and people have taken wrongful pos-
session of them. As far as BSouth
Kanara is concerned there are lot of
wastelands. As a matter of fact, there
i8 a scheme the Government to
subsidise rubber plantation; they are
asking the people to have these lands
leased to them; they are inducing them
to grow rubber and give them some
subsidy. It will be a proper place to
grow cardamom on either slopes of
the western ghats. Large cultivation
s necessary because this is a commo-
dity which is being exported and which
earns foreign exchange for us. It is,
therefore, very necessary that all in-
centives are given to those growers by
way of lease or actual assignment or
some cash subsidy or some such thing
to see that they grow as much carda-
mom as possible.

There is another point in this con-
nection. There are some places where
cardamom is grown, but nobody ven-
tures to go near those estates—I my-
self have not gone there—because it is
said that there are cobras and some
poisonous creatures living in those gar-
dens. The tender cardamom that falls
down is eaten by those reptiles and
this generally gives a giddy sensation
angd they stay there so much so peo-
ple do not even venture to go to those
places. They do not. therefore, pick
up the entire thing. There are some
places where, after some generations,
some estates have been reduced to
one-tenth of the original area. So, it
is absolutely essential that Govern-
ment take some action in a blg way
through this Board, give ample sub-
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sidy and see that those estates are
improved.

1 submit that this Bill has come very
timely; it will save the condition of lot
of small growers.

There is another point which 1 would
like to stress. These small growers of
eardamom cannot wait for long to sell
their goods since they have to buy
other things. There are some people
who purchase all the commeodities from
the small growers and then wait till
the export time comes and when the
prices go up, they sell. As a matter
of fact, these traders get twice or
thrice the value for which they pur-
chase from the small growers. If there
is a pooling system and all the carda-
mom is purchased, then the small
growers will be assured of a reasonable
price and the margin of profit of the
traders could be reduced. Most of the
benefits may go to the small growers,
who would not grudge paying 2 per
cent or any such thing to the Board
80 as to make it self-sufficient; it will
not labour under financial difficulties.
I am sure that, if the provisions of the
Bill are properly implemented and
the Board takes to gcientific research
angd conducts some research farms and
also gives all the facilities to the
growers, conditions will improve a lot
and there will be a hey-day for carda-
mom planters.

with these remarks | commend that
this Bill be accepted,

Shri Malaichami (Periyakulam): I
rise to support this Bill and to congra-
tulate the hon. Minister for bringing
forward this legislation to protect the
interests of the cardamom growers
ang to ensure the development of the
cardamom industry as well. It has
been long-felt need of the cardamom
growers to have a Cardemom
board constitued by legislation, and
this Bill symbolises the satisfaction of
2 popular demand.

Cardamom is grown in the hill areas
of Kerala, Mysore and Madras, and
75 per cent of the cardamom grown in
this country is being exported, the
rest being utilised for internal cone
sumption. Annually, we are exporting
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about 3,000 tonnes ang the foreign ex-
change earned by this exceeds Rs. 3
crores. In addition to the foreign ex-
change earning capacity, this industry
has also got employment potential.
Generally, the cardamom plantation
operations are carried on at a time
when the agricultural labourers in the
plains are without employment. Plan-
tation, weeding and harvesting of car-
damom are generally done during the
off-season for agriculture in the plains.
So, it is more or less a subsidiary occu-
pation to the agriculturist and pre-
wvents under-employment. In view of
its foreign exchange earning capacity
ang employment potential, this carda-
mom industry deserves much support
and encouragement from Government.

This Cardamom Bill which envisages
the constitution of a cardamom board
will help to develop the industry as
also provide suitable encouragement
to the cardamom growers. Further, in
our developing economy it is of the
utmost importance to increase exports
and widen the international market
for our commodities. As 'mny hon.
friends who have spoken earlier have
pointed out, the cardamom industry
suffers under various difficulties, main=-
ly for want of proper interna:ional
market and for want of proper en-
couragement to ensure pooling and
grading so that quallty products will
be given adeguate price and the grow-
ers also will be encouraged to get
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tions were affected on a large scale by
the mosaic disease. And that hit the
planters & great deal both financially
ang professionally. Such contingen-
cies exist and affect the yield consider-
ably. 5o, the creditors hesitate to
advance loans particularly because of
the hazardous nature of the invest-
ment. So, the providing of adequate
finance is necessary to make the in-
dustry survive. Providing cheap cre-
dit will help to reduce the cost of pro-

‘duction and thereby make our commo-

dity more competitive in the interna-
tional market. I suppose that the co-
operatives envisaged in the present
Bill will help to satisty the financial
requirements of the growers. In this
respect, I would like to say that pool-
ing and grading will help to an extent
the growers to get adequate price. At
present, as has been pointed out al-
ready, the cardamom plantation is car-
ried on in an unorganised manner,
and because of the long gestation
period to realise the yield, creditors
also are unwilling to advance loans.
It there is provision for pooling and
grading of the produce, it will not only
ensure quality but also glve confidence
to the creditors so that they can feel
confldent to recover the loans which
they advance to the growers, So, pool-
ing ang grading will not only ensure
good quality but also give confidence
to the creditors who advance loans to
the growers, and these loans could he
recovered at the time of the pooling

good price for good quality pr
I am sure that the hon. Minister with
his drive and initiative will lose no
time in formulating and carrying out
suitable measures in this direction.

Cardamom plantations reguire a
period of five to seven years to give
yleld. During this period, heavy in-
vestment is required both for planta-
tion and for maintenance. The grows=
ers find it difficult to get adequate
amount of finance through the normal
credit channels because of the longe-
vity of the period required to get a
return from the crop. Further, the
crop is subject to the vagaries of
nature and is affected by disease also.
During 1963-64, the cardamom planta-

and ding of the produce,

Further, there is provision in the
Bill for regulating the sale and ex-
port of cardamom and stabilisation of
prices of cardamom. In order to re-
gulate the sale, I would submit that
the produce must be pooled and grad-
ed so that we can indentify what
particular variety is in demand in a
particular country and that the price
offered for that variety will be pro-
Atable to the growers and help to earn
more forelgn exchange. So, pooling
and grading will also provide stan-
dardisation of our products,

During 1964, from Mangalore port
alone, about 288 tonnes had been ex-
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ported to the continental countries
and to the Persian Gulf countries.
The continental countries prefered
the white variety and seeds, while the
Persian Gulf countries have prefer-
red the Coorg green variety. If there
is proper pooling and grading, thenm
it will be possible to identify the
particular variety required for a
particular country, and we can export
that variety to that country where it
is in demand and enable the growers
to get good price for the same. I
hope the hon. Minister will agree to
the amendment proposed regarding
pooling and grading and enable the
growers to get good price for good
quality produce.

Further, the cardamom  growers
are also in need of proper ﬂlr_chm.u-
ing and transport facilities. This _wlu
also help the cardamom plantations
Lo be more competitive in the in_ur-
national market, If proper facilities
for warehousing and transport are
offered to the cardamom plantations
to transport the produce which, ag is
know, is grown in the hilly regions,
it would help the growers, espeially
the smal] growers, to transport their
goods at cheap rate and thereby re-
sult in the reduction of the cost of
production thus making it more com-
patitive in the international market.

Another problem facing the carda-
mom industry s lack of proper Te-
search to combat pest and disease and
to improve the strain and incremse the
yield, Research work will help to
increase the yield and inm:ov:thc
quality. The r ‘h units £
ing at present in certain places are
inadequate and ill-equipped.

Some of my hon. friends who have
spoken earlier have said that there
is = possibility to extend the area aof
cardamom cultivation. That is also
the case in Madras State. After the
abolition of zamindari and the revi-
slon of the land survey it i» found
that there is possibllity of extending
the area of owrdamom plantatien in
Madras State.
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The yield per acre could alsp be
doubled by proper application of
fertilisers, by fighting disease by re-
search work and by providing ade-
quate finance, Though we are facing
competition from Gusatemala, Indo-
nesia and other countries, there is the
possibility of increasing our export
annually by 8 per cent if suitable
steps are taken to export our carda-
mom to countries like the USSR, the
UK, Africa and Japan besides the
Persian Gulf countries.

So, the main objective of the carda-
mom board should be to carry on re-
search work, give suitable informa-
tion to the growers about where the
commodity is in demand and give
adequate publicity to it so that not
only export but also internal con-
sumption could be improved. By the
export of the commodity, we are sure
to earn foreign exchange which s of
utmost necessity in the present situ-
ation in which we are placed. The
South India Cardamom Planters’
Associatlon, which Is the major orga-
nisation In South India engaged in
cardamom plantation, in their exe-
cutive committee meeting held on
7-8-65 have requested for regulation
of sales and exports by proper pool-
ing and grading of cardamom with
proper storage facllities. They have
also asked for provision of adequate
research facilities. As the Bill envi-
sages the setting up of a Cardamom
Board with adequate powers to take
suitable measures for development of
the cardamom industry, T would re-
quest the Minlster to make suitable
provisions in the Bill for pooling and
grading and ensure proper storage
facilities so that cooperatives and
scheduled banks will come forward to
provide finance, as the possibility of

of loans {3 enhanced. I
have also tabled certain amendments
to the relevant clauses to be consider-
ed at the appropriate stage.

1F hrs.

T would once again request the hon.
Minister to help the cardamom im-
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dustry to develop by suitable provi-
sions in the Bill for pooling and
grading, storage facilities and also re-
search work and adequate finance.

Shri Maniyangadan (Kottayam): 1
welcome this Bill. Though it is late,
it is good that Government have come
forward with this measure.

Some of the previous speakers who
spoke have pointed out the wvital
importance of the cardamom industry.
But I would like to say that so far as
We are concerned, in recent years we
have been suffering from various diffi-
culties in regard to this industry. The
hon. Minister referred to some of the
defects. [ do not want to go into them

agamn

As far as the planters are concerned,
for the last few years, a lot of disease,
pest and other things have affected
the plantations. 1 know of instances
where planters have left the estates
once for all. In order to get over
these difficulties, there was a clamour
that something must bs done by Gow-
armment. Now  Government have
come forward with this measure to
establish a Board on the lines of the
Rubber Board, Tea Board, Coffee Board
ete. From my experience of the work-
ing of the Rubber Board, I can sy
that that Board has done very well ang
has done a lot of good to the planters,
both small growers as also the big
land-owmers. I hope the Cardamom
Board will proceed an the same lines
in regard to the cardamom industry.

Shri Warior stated that almost all
the cardamom planters are encroach-
ere Lest the House may be misled,
1 want to make it clear that though
most of them are encroachers, at least

the erstwhile Government of Travan-
core from 1936 onwards encouraged
to teke to this plantation of

and for that purpose had

deelared certain hilly regions in the
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state as cardamom hill reserves. That
area wos leased to people to do carda-
mom plantation. It was only a leass,
they were notl given absolute right
over the land, the reason being that
if that was done, they might stop the
cardamom plantation and take to
other occupations. The jdea was that
these reserves should be utilisad only
for cardamom plantation. So in order
to avoid that land being diverted from
cardamom  plantation, Government
retained the ownership of these lands
and leased them to people for carda.
mom  cultivation. These areas ar,
called cardamom hill reserves. I do
not know if the areas given to the
Kannan Devan Company in Kerala is
itable for card plantation.

Cardamom plantation is actually
done in the forests. The forest tree
growths stand there. The under-
growths are cut and cardamom s
planted. The trees are left to stand
there. So actually the forest remains
there, The cardamom plantation is
done in the forest itself. That is the
actual operation of plantation. There
{s no denudation of the forest. The
areas are utilised for this

reserve
purpose in Kerala and also in the
neighbouring states of Mysore. If we

clear the forests, the area cannot be
uwsed for cardamom plantation. That
is the pecullarity about this planta-
tion.

Shri Warior also referred to other

arens.
ly the Government have felt that from
what are called the project aress, the
encroachers should be evictad. 1 have
no objection if that iz to be the policy.
The forest department in our state
feels that the forests should be com-
pletely under {ts control, nobody
should do anything there so much s
that they are now, I understand, think.
ing in termas of forest pressrvation,
ang cvicting certain people there whe
are in possession of the areas as lesseey
or mg cultivators of cardamom. If the
development of cardsmom plantsiions
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and the earning of foreign exchange
iz the governing interest, I believe the
Union Government will look into the
matter and take it up with the State
Government.

With regard to Government's enter-
ing the market as suggested by Shri
Warior, 1 do not know whether Gov-
ernment should do so and purchase all
the cardamom produced. Whatever is
needed in this respect will be done by
the Board. There are provisions listeg
in cl. 9 of the Bill. The Board can
look into all these matters. They can
do the needful ensuring a remunera-
tive return to growers, The Board
will be there and it is for it to see
what should be done as is now being
done by the Rubber Board, Coffee
Board and Tea Board in respect of
those commodities. 1 do not think
there is any necessity for Government
to enter the market and purchase car-
damom.

As regards improvement of quality
angd increase of per acre production,
these are absolutely necessary. Car-
damom plantation could thrive only if
the per acre production is increased.
What is happening now is, as I sub-
mitted a little earller, that because of
diseares and pests the planters are
leaving the area. Thig state of affairs
must be remedied. Research must be
done on new scientic methods of culti-
vation. Planting of better yielding
varletes of cardamom shoulg be
undertaken. Only by taking these
steps could the production be increas-
ed and quality improved. I hope the
Board will devote its attention to these
matters and do the needful.

Naturally, as Shri Alva said, in
those areas where cardamom is plant-
ed, there are cobras and wild ele-
phants. These are forest areag and
there is therefore no escape from that.
Only enterprising people cen go into
this industry. 1 have gone into carda-
mom plantation aress in forests and
seen wild elephants there. 5o long as
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the forests are there, wild beats wul
be there. (An Hon. Member: Carda-
mom will also be there).

The cardamom plantation industry
deserves all encouragement. I would
request the Minister to take up the
matter with the State Governments
concerned for developing and extend-
ing the arcas under cardamom rather
than limiting them by evicting people
who now are planting cardamom.

In 1960, there was an order in Kerala
that all those persons who were plant-
ing cardamom before 8-1.58 would
be eligible for loans from Government
under the cardamom rules. I only
want that that order should be imple-
mented. If the Forest Department
wantg the forests to be taken away
from the cardamom plantations, that
should not be allowed. Cardamom 1s
in the forest, and there is no soil ero-
sion or amything else because of this
plantation, So, I think there will be
no difficulty with regard to this.

I have certain amendments on which
1 shall gpeak when we come to the
Clauses.

ot gvw W wwww (3AW)
At Iarere wgred, ag W faw
wrar & vEer § ey s g9
g3 ¥ AT 9T freT S # errae
§ fie oY wemasht dur w0 amiy wTRreTT
g sy fem-fier oo o omavear
& 1 I ofew & wfirs agroar a9
wifg 1 W A A wEw ooy

o W g W et dar
ameft &, TEw T & AT i e e
i T STl Agw ST AT
w1 % |l foere v At
# w1 wrr ot &, farer pemaedy &
v ¥ ok wew ff o fie e
fegw g & ®iv @ & ot Y T
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war § & qro Iy R Homar
g TATET TeTa dur WO arei ¥ S
% wfew g, ag ¥ Taw G

gt ag Wt FwAr grm fe gETat
oY derar foa-fe 3o % gt § o

H wrar & oar 9wy & €17 Fmw ¥
at gATd ATTAE & FTow gy dar-
1T g & AT wfe feew &1 gt
dar wrr R

FATAEY Ay wwr w7y et @, Wy,
%z AT g | ¢w faRw 1 A
¥ frafe & & wma wer @ fe gw
65 & 70 wfwa A% wqAy gETEA
FETHAYE | AfeT gR A & gATEAT
# fm oaemy 2 8 fafa v G oW
fainr AFt e wqriw gan gy R
qz1 et § fomey s qud & awg
it afy wravgwen b Afew W o
gwar wifgg e ot & am afoss
T gt d2r w@ § IR I8 3fm
iy faiy | gk fam gawr ow A
v =rfEg WY fra & & ¥ AT
*1 w0 w7k 427 FTH ATHI F1 AT X
AT §ar ferrm =ifgg 1 7 AW
T sgrr & sarEr Wl gATGST T
a1 i fa ¥ wifem

o Xar & f ag @ o gy
e e o g g & o e
w1k g A T | FwE N
o ST T T T R i A
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o dar T A w o wfeg
atfs & sarer ¥ sgrer gATad dur v

% |

gaTt Fw & v w2t A fr wemht
dargeft @, dge W, mmw e R
agt ¥ i F fy ey day ) aweht
& 1 & v &= ¥ g ¥ fag ant
qeww g9 w3 wfge 1 A wfew
® wfte ATt W of & dar WY
I ArETEA ¥ ¥ ¥ @™ 3 o) sy
ot ap s wifee, dav e 7w wAr
Fat A e 1 AR oo ww
afe & ofis dar w7 w1 S
firtr | W AW wfuw e &
KX TTW FT w4 | A1 K1E et w8

qgm & 3 faamw & ferg ot
gt wrf o gt wifgg | atT ot A
g gy 7% § w1 wfed fored geme
wfuw & famdr gw fadai 1 ot
Wk & ATq Ao AT K wTAVEOY A
ot o w7 % 1 EE T e fly
wH Fa wfed
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THGT ST W3 §, JAH w9 TH faw-
WX § 1 ogEw O ww dWmT wTA
wifgy o g ey w8t o

ok warar & og f g g
gfs fom wami & et dan g wwet
g oumtoaga ¥ 0 o g o
Shret ¥ ¥ wey wmaw wfaw ¥ wfew
w7 fgarai 1 0 arfge o fis gai
ot d21 £7 ) g9 W A agE A
w0 e & fog o A
¥ ferg & <t §, Forerwr sfwmr o off
g &, 39 Johw A o gemaey o ady
¥ |TH %1 yue S g )

& arefra st ot ®Y) oy faer =md
¥ forg wak 2T wrgeT f 1 g faer Wy
o T agd uT AT wifgy o | ag ¥
WomT 1 Ao gemdy o agE wra-
VT ¥, WEET Jened agAl aifgw
o AT s gw aa ¥
qrr ¥ ¥ A ¥z OF a1 ¥ OF T
w1, &few o dur Tl W
O W & e v et
wfeg ¥ qure § fs g wfie
o dx wolt wifg anfie gw fadwi
#1 oY Sor a® W R & S Y o ey
it 9T R A% |

Dr. M. 8. Aney (Nagpur): I am glad
1 have this opportunity of saying a
few words on this Bill. This Bill has
been supported for very good reasons,
on economic grounds, by most of the
speakers who have preceded me, in-
cluding the hon. Minister who mowved
the Bill. 1 want to give what you can
call the cultura] or aesthetic reasons
for supporting the attempt which the
Government is going to make for addi-
tiomm] production of cardemom.

Curdamom is one of those rarities
of life for which India was known all

over the world Kasturi in Nepal,
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kesar in Kashmir and Elalata or car-
damom jn Malaya Desa—these are the
three things which were of peculiar
importance in the cultural life of India,
for which India was known all over
the world. Among the things which
are mentioned particulary in connec-
tion with narration of love stories,
Flalata is frequently referred. 1 shall
only quote one verse from Kalidesa's
Reghu Vamsa:

uAT ST {TAy
AATH  TATETTOHTRLT
stz wvaq wREEE O

The swayemvara of Sulakshana is des-
cribed in the Sixth Canto of the Raghu
Vamsa. When she approached the
King of Malaya Desa, Sudarsana, who
wag her guide, describing him, sald:
“He is the King of Malaya Desa If
you want to live in the luxurious
kingdom of sandalwood embraced by

Flalata. he s the proper man" T do
not want to quote other slokas.
The importance of Elalata is this.

One of the national habits, of which
we should be proud, was taking the
Tambulam or chewing of betel Jeaves.
The old sastras have given the des-
eription how Tambulam should be
prepared, and among the 16 things
which are mentioned therein, Elalata
is an important one,

When we offer Tambulam to God,
we say:

o e g A En e

“Oh, God, accept this Tambulam
which is made, among other things,
of cardamom and cloves” So this
Elalata was used by all Indians in
their dai'v lif~. and they were happy.
These are hard days. These things
have become dear and rare; they ave
rarities of life no doubt Therefore,
higher production of cardamom will
alsp add to make the Indian cul-
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tural life g more happy one, From
this point of view, in addition to the
other important ecomomic grounds, 1
support this Bill,

Shri Bham Lal Baraf: Sir, 1 wel-
i Having taken note of

s al} of ug do, the history of some of
these boards, especizlly commodity
boards, we know that if they func-
sometime in the eountry,
way for the better-
the growth of that com-
t is  agricultural mtensive
intensive in industry.
be in a position to
We know that it is
Fown in three states, Madras, My-
Kerala but 1 understand
that it is not grown to that extent in
<me particular state that it should be
left in charge of this industry alone
from all angleg and from all points
of view, It i but natural that the
Centra] Government has rightly
come in and has taken up the promo-
tion of the industry and its proper
growth should be looked after from
the agricultural stage to the harvest-
ing stage and finally, at the market-
ing stage, A number of things have
0 happen till we reach the market-
ing stage ang as some friends have
pointed out that all that is not smooth
safling, T fee] that we may have to
take up s survey of these areas and
the lands, the quality of the land, the
richness or otherwise of the soi] and
we should see how best to grow this
important commodity in an intensive
way taking care also of the exten-
sive aspect of it As Mr. Warlor and
Mr. Alva pomted out If it is possible to
increase its growth and to have more
and more land under it, it should be
done through this board. Firstly, a
proper survey should be made as far
as ity production and growth is con-
cerned. Secondly, in order to save
this crop from a number of pests and
insects and so on, research will be a
very necessary item and they should
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take it up, As already pointedq out
by my friends that if there were in
any research, the flrggy important
thing will be to find out the proper
straina of seed, when the seedlings
are to be planted. It is very impor-
tant, Instances have been quoled. It
is said that in Indonesia they have
got g better quality cardamom. If so
our gttempt should be to get that
better variety and get it introduced
and keep it safe from plunt diseases
alp along its growth. 1 consider its
piant life is ten to twenty years. That
also is a matter for intense research
whether the life of the plant could
be extended to the maximum age.
There should also be research on
whether other precautions are neces-
sary in order to get more yielq from
the plant so long as it survives.
Thirdly, at the crop stage, the plan-
ters or the peasants or the farmers,
whatever you may ca]] them, will
certainly mneed help, particularly
financial support. Therefore, moneys
should be made available to them by
way of taccavi loans or in some way
or the other, either through the Stale
Governments or if the Centre takes
it upon jtself through its executive
agency that should work in this
board. We must look after the
financial needs of the planters and
the growers. These two things are
very necessary as my hon friends
have suggested. ] would rather sug-
gest that there shoulq be pooling in
this manner, The entire production
should be graded. Quality control
should be introduced. After you in-
troducg quality control, the entire
produce will have to be graded and
after it is graded, there should be
one selling agency as we are doing
for coffee. We have the Coffee Board
for coffee and Tea Board for tea
Whichever is set up, there should be
one selling and supplying agency
which should be permitted to export
this commodity out of the country. I
personally am very much interested
as a consumer. In my part of the
country most of us know ‘elachi’ it is
one of the very few ilems as
verv rightly pointed out by my res-
pectful and elder, Dr. M S. Aney,

Cardamom Bill
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which we use. I think my friend
Mr Ramaswamy might have tasted
Kashmir ‘Kahwa' sometime. But we
are mnot getting good ‘elachi’; there
is Do elachi there and I have
been asking my friend who is coming
from that area for the last two years
it he could not get me good quality
cardamom. Therefore, 1 would like
to say that our efforts should be to
see that you get at least some part
af it reserved for distribution and
consumption within the country.

There iz yet another aspect about
which 1 have some personal lmow-
ledge. The aroma that we have in
this cardamom s one of the best
aromasg, ] myself have seen it in my
State and have tried it out in one of
our laboratories, drug research la-
boratories, where we have seen the
aroma of cardamom and the aroma of
saffron about which Dr. Aney refer-
red to a little while ago. I has
proved to be the best type of aroma
for a number of items.

1 have some little knowledge about
it. The aroma that ig extracted out
of cardamom iz not at all being dome
in a scientific manner. 1 wish that
our Government is in a position to
do so, after it is organiseq in a pro-
per manner. This aroma that is ex-
tracted will be one of the important
items for which 1 am absolutely sure
that we will have a roaring market
all over the world With these few
words, | support this Bill.

Shri Siddananjappa (Hassan): Mr.
Deputy-Speaker, 1 wholeheartedly
welcome this Bill before the House.
In doing so T am constrained to re-
mark that the Government has been
very slow In bringing this measure.
Ever since similar boards were cons-
tituted by the Government for the
coffee and tea industries the carda-
mom planters had been agitating con-
sistent'y anq also persistently for the
formation of this kind of board, but
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somehow Government was indifferent
towards that. Now, [ am glad that
realising the importance and urgency
of this problem, they have come for-
warg with this Bill, Though it is
late, it is most welcome, It is a very
desirable measure. In the matter of
eardamom production I am glad to
say that the State of Mysore enjoys
a very important role; it plays a
dominant role. As has been stated
by the Deputy Minister himself while
moving this Bill, this commodity has
an export value and it enjoys a near
monopoly in the foreign morket.
Hence, it is well established that this
commodity has an important place in
the economy of the country, parti-
cularly in the export market. As
such, all that is necessary to develop
this jndustry should pe done speedily,
and I am glad the Government has
now taken note of the importance of
this Industry and come forward with
this measure,

‘The previous speakers have spoken
in great detai] about the plight of
the cardamom growers. Shri Warior
narrated their suffering at the hands
of the middlemen at various stages.
The Minister also, while moving the
motion for consideration of the Bill,
described the plight through which
the planters have all these days been
passing through because most of them
are sgmall growers and they do not
have sufficient finances to develop the
industry, and as such they have suf-
fered for a long time.

In the measures that are proposed
for the development of the industry,
1 find that some of the functions of
the Board have been narrated but I
realise that these specific measures
are not exhaustive but only illustra-
tive. All the same I fail to find any
indication thet under this scheme the
Government is contemplating the
provision of a poo] for which so0 many
hon. members who spoke earlier
have pleaded. There I8 one provi-
sion which ensures a remunerative re-
turn for the growers of cardamom,
but I gubmit that a mere provision of
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this kind will not give the growers
all the benefits that they deserve and
are desirable.

I would like to tell the hon. Minis-
ter how this mere fixation of a re-
munerative price will not help the
growers. 1 would like to draw his
attention to one jnstance. The Minis.
ter was pleased to state that they had
taken some interim measures and
hag constituteq an advisory commit-
tee and they had flxed or given a
price support for the crop in the
1963-64 season. Though the price
fixed ranged from Rs. 15 to Rs, 20
per kilogram, ultimately the growers
were able to get only Rs. 6 to Rs, 13.
That was the plight in which they
found themselves though the Govern-
ment gave the price support. So, |
submit that the mere fixation of a
remunerative price wi!l not help the
growers, unless the Government
comes forward to make adeguate
provision for pooling and as stated
by other hon. Members, also for gra-
ding. It is only in that case that they
can be assured of @ remunerative
price which they will actua'ly get
Therefore, I woulgd like to lay em-
phasis on this aspect of the industry.
I do not know whether in the scheme
of things this is included, because in
the specific measures enumerated in
the Bill this is not mentioned, though
the main clause gives powers to take
adequate measures for the promotion
of the industry. I would like to have
an answer from the Minister on this
aspect.

The other aspect which T would like
to emphasise js the question of re-
search. There are not enough faci-
lities for research in cardamom and
its various problems. One of the ob-
jects of this Bi'l is to develop the
cultivation of this plany on a scienti-
fic basis. For that, they must intro-
duce new methods. modern and im-
proved methods of cultivation. For
doing this. I believe (hat enough
facilities for research are necessary.
Otherwise we cannot think of better
methods of cuitivation ang impro.
1317(Ai) LSD—8.
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ving the quality of the commodity
Qualily improvement is very essential.
ang I therefore emphasise that g¢nough
faci'ities for research and a provisiun
for pooling and grading of this com-
modity, which are so sssential, shoula
be made available. 1 hope the Minis:
ter will make adequate provision in
this Bill for these aspects of the ma‘-
fer.

oft witere w.w dowr (®zT) ;-
e "gET, ©F fag & ot €1 o 8
wraeq %0 7€ 8, ag foeyw v § o
& AT aadT s g | afaw gwant
&1 feari v o a1 @}, e
I8 § fawmat & fas oF e e nar
o xafem & s omm g s awmfa
o &oeT ¥ gro fage fa i
IN ATE § T A% {97 K GT OF T
AN ®T 7T FoT | 7 oA awew dan-
f&r adt & gift 1 57 & warar ¥
a7 & garegt &1 afafafoe v &
faw o woem git | ow e wifreg
w1 g o gEa gfe w1, #fe gw
* arq “waar faw”’ wm faqr g,
form #1 &g § &% w1 w1 Fr o1 ww-
ofa &z | «fs wfw & e gw T
Tan T §, wafag ag Ak fewi ax
a1 ¥ fau ahe =4 & afawrd w1 g
¥ g wamar wn T o <Y AW
w1 T & ¥ ATy W & wrerw
WY AW wAT aw §, afen 9w O
¥ pfe w1 dvwr ow FeT e st
gt &1 wrogwm § fe A & ew & &
w1 ATer w9 & {3 wifge | @R ST
FreTT g7 azeqt & Arfwaz fed amd
qz wr€ wrafe 7@ § 1 qR wmfe oy
t fe wiw & b gw AT TwT A
w k) & v § e O & gl
£t wraga  foar arg o7 &7 § oW
oft ¥ orw @ EE i @ A wiied,
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oot & w1 =g g 6 T
ﬂl{fqa:'lrr(’mwmrmﬂf@l
g waTT Ifa @A awdl @, qg
H o & a9 FEAFATE |

Shri Balakrishnan (Koilpatti):
Sir, 1 come from a plantation ares
where the plantation of cardamom is
very popular, There are plenty of
wastelandg there which are most
suitable for cardamom cultivation.
According to this Bill, one of the
functions of the Cardamom Board is
“promoting co-operative efforts among
growers of cardamom”. ] want to
say that there arc plenty of waste-
lands which can pe easily converted
for cultivation of cardamom. Such
lands may be given to the landless
peole who are living in the area, Bul
if poor people go to cultivate those
lands, they are evicted. On the othei
hand, if big mirasdars who already
own large plantation lands in the hi.l
areas go there for cultivation, those
lands are given 1o them for cultiva-
tion. [ request the government to see
that wherever suitable Jlands are
available, such lands shoulg be
brought under a cooperative system.
Poor people should be made members
of those cuoperative bodics and they
should be made to undertake cu.ti-
vation of cardamom in those lands.

1 find there 15 no time-limit fixea
for the Board. If therc is pno time-
limit, hereditary tendencies —may
develop and the Boarg may not func-
tion in a good manner, So, 1 recom-
meng that a time-limit—4 or 5 or 10
years—should be fixed for the Board.

According to this Bill, I find there
are three agencies. Ome is the Card-
amom Board. The second is the State
Government which is going to appount
the Registration Officer. The third is
the Central Government which is go-
ing to levy the cess. This may put
the poor. ignorant cardamom grow-
ers into difficulty. To simplify, the
procedure, either the Stat, Gowvern-
ment or the Central Government
should be entrusteg with all the work
including registration, and other
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things. Otherwise, it will create con-
fusion and put the poor, ignorant
growers into difficuity. The Central
Government may as well take up the
work of registration and do the c¢n-
tire work.

These are the things, Sir, that I
wanted to say as far as this Bil] is
concerned,

st et (af) @ goTem
qgvey, §u waTE! fedaw w1 & Ao
grda s o K OF gt ¥ qrar
gt vt W AmEfan A Wt
7 agh dz7 &Y W B | ToRAE % £
wia & A ag ) "t § e geTwin
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Te wim  wrpfa o e o af
B & A AW afeht G 6 felt
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T % gl dw § foew
wrag ATsl # oW £t AT a1 A
e gut & weafafc gardh weon
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wiw ¥ wT gE Taw T ge-
aw, quidhe et awif 6 gl
§O Wt g it & ol e
au A qUEW A Iww wEA oAt
R et & W 2w o wEe as

agT aw W w1 grew b, g
M * § yvz 7 gt | Al o
oY TR B, v ¥ et b
fem w orifes §, fersr ated fim
§ mImA K A . Oy W s
t Wi W wfvsfes §, wfao fe
ATt ATt 9w Wiy w1 et ¥

‘anw uE ey

TETER Ty T § ) T
oy &, wATedY & W oyt ae-
iy wepwrk wrg g A & I g
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IaT 9 F 1 7g & aw wigw g e
gaF! gl 7§, Iust ufwyfa @, e
TG § T AT AT TG ATH w
gsasrqfa W & fag sae e
afrw 3 F g sgrear vl W ¥
WHTAT I %! AT WHT aga S Ayl
fradt § S @M ¥ fag ot gq T
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& ¢ weki % |19 v e’ fadae w1
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Bhri M. P, Swamy (Tenkasi): Mr.
Deputy-Speaker, | rise tg support the
Bil) which has been brought forward
by the hon, Depuiy Minister. Card-
amom growers and the industry have
been agitating for the formation of
this Board for a very long time.
So, 1 am very happy that the Gov-
ernment has now come forward with
this legislation,

A; poinied out by the previous
speakers, Cardamom plantation is an
industry which gives employment for
lakhs of workers in the hilly areas. It
also helps us to earn foreign  ex-
change w0 the extent of Rs. 3 crores
per year. If the cardamom cultiva-
uon is extended to other areas much
more foreign exchange can be earn-
ed. For example, in the hilly areas
#f Tirunelveli, Madurai and Rama-
nathapuram there is vast scope for
extending the cardamom cultivation.
Ag 1 have personal knowledge of
this jungle area, I would suggest that
the Government should undertake a
survey of these areas so to exend the
cultivation of cardamom. The repat-
riates from Burma and Ceylon can
be settled in this area and with their
help the cardamom industry flourish,
bringing us more of foreign exchange.

While going through the Bill 1
find there is a lacuna. Unlike jn the
case of the Coffee Board, this Bill
coes not provide for the pooling and
grading  system. I would suggest
that at the time of the clause
by clause  consideration. Gov-
ernment should Dbring in an
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amendment o incorporate that system
in this Bill.  Under the pooling and
grading sysiem the planter gets some
benefits if he grows the best variety.
It is now done in the case of the Cof-
feg Board. If 3 coffee planter grows
a variey better than the standard va-
riety, he gets a bonus point, Simi-
larly, if a cardamom grower produ-
ces a variety betier than he stan-
dard quality fixed by the Board, he
should also get a bonus point. 1 would
suggest thay this muy be considered
by the Board, Strict quality con-
trol must be exercised in the export
of cardamom.

it is said that some undesiruble
things like rat refuse arc mixed
with cardamom seed and passed on
as cardamom seed to foreign woun-
tries; thus, our good name goes down
in foreign countries. [ would suggest
that the Commerce Ministry should
exercise strict control over the ex-
port of cardamom 1o eradicate this
evil of adulteration even in this
commodity because it is a vas! {fureign
exchange earning commodity yund our
reputation must be safeguarded in
foreign countries.

As regards research centres, pre-
viously the Madras Government was
running such a centre at Singam-
patti Hills near Tinnevelly but, un-
tortunately, it was removed from
that place some six years back.
After the formation of this Cardu-
mom Board, 1 suggest that they may
choose a number of places for setting
up such centres and one such centre
should be set up in “Tinnevelly Dis-
triet. A number of cardamom estates
are there. Government also leases land
for cardamom plantation. But un-
fortunately only the moneyed people
can come forward and bid in the auc-
tion for lease of forest land for cui-
tivation of cardamom. Puor people
cannot even think of getting that.

Then, as Shri Balakrishnan suggest-
ed previously, 1 would suggest that
cardamom co-operatives should  be
formed and the landless pvor —must
be given encouragement for co-opera-
tive cardamom cultivation. As I zaid
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carlier, people from Burma and other
places who are repatriated can be
rehabilitated on cardamom estates.

 The cardamom industry is now run
in an organised manner. Formerly

it was not so organised, gince it s
organised now, it is possible for it to
Ket all help  from the Cardamom
Board,

Regarding financial assistance, car-
damom planters are not getting any
help  from scheduled banks or other
financial  institutions because their
crop is not yet recognised as a stan-
dard one as other crops are; but after
the formation of this Board, if a pool-
ing system is recognised as in the
case of coffee, they can get instal-
ments from financial institutions for
meeting cultivation expenses, Under
the pooling system they get advance
payment for cultivation and after
marketing of the crop that is adjusted
against the price due to the plan-
ters. This system is working very
well in the case of coffee and, it must
be adopted here also.

With these words, I support the
Bily,

Shri M. L. Jadhav
Mr. Deputy-Speaker, Sir, I rise to
support the measure that is before
the House. Cardamom is generally
grown in Kerala, Mysore and Madras.
I find that in the Bill which is
applicable to the whole of India the
State of Jammu and Kashmir has
been omitted. I do not know the rea-
son why the State of Jammu and
Kashmir is being omitted from the
provisions of this Bill, I feel that
it is high time that we should not
try to omit Jammu and Kashmir from
the purview of such a legislation,

(Malegaon):

Then I turn to the grading and
pooling system. A number of spea-
kers who preceded me tried to em-
phasise that the grading and pooling
system should be introduced so that
the growers can have better prices.
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1 feel that by establishing this

Boarqd it ijg very necessary that the
grower should be given adequate fin-
ances go that this industry which gives
us good foreign exchange develops
and the grower is given an incen-
tive to to see that he can grow

Mr. Deputy-Speaker: He muy con-
tinue tomorrow,

18 hrs.
*BIRD & CO,

Shri Surendranath Dwivedy (Ken-
drapara): Mr. Deputy-Speaker, Sir,
the main purpose of raising a discus-
sion on this Bird & Co, affairs to en-
able the House to know all details
aboul the investigation that has been
conducted by the Government about
the Bird & Co. We have been rais-
ing this matter since 1063 and only
on the 24th August, 1865, the ad-
judicator has imposed a penalty on
the Bird & Co, and its assoclates. 1
would congratulate the investing offi-
cer, Shri S, K. Srivastava, the Ad-
ditional Collector of Customs, Cal-
cutta who has done a very good job.
If all these matters are placed on
the table of the House, they would
reveal how an unscrupulous businuss
house has exploited this country and
cheated this country. They had deve-
loped a vast busines: empire und
they were almost acting as if they
were masters of this land. They have
got spzcial facilities and concessions
from this Government and about
their behaviour towards the Indians
who were working in the firm, it is
better not to describe it now.

Now, having initiated this investi-
gation and having seized various docu-
ments which implicate not only the
Bird & Co. and a few of its associates
who have been penalised but very
many business houses and individuals,

*Half-an-hour Discussion.



